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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Q
JODHPUR BENCH, JODHPUR
ORDER SHEET |
P hel appricaTion No_2 /[ oF 1999
Applicant(s) Py e BNl Respondent(s) -0 Z- & o™,

Advocate for e R -\ Mmabi '’ Advocate for
Applicant(s) Respondent(s)
Notes of the Registry ‘ Order of the Tribunal
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24.9.99 - Mry SeK. Malik, counsel for the applicart.

Feard the learned counsel for the applicant.

In this G, the applicant has come with a
prayer that the respondents be directed to .ine lude
the name of the applicant in the panel in order of
seniority and accordingly ordered to be promoted.
Alternatively, he has prayed that the respondents
be directed to mroduce the result sheets before the
Tribunal for the test held by the department.

- It is arc*-t;“d by the learned counsel for the
applicant that the applicant his secured 60 per cent
mzrks in the wrltten test and clnsequent ly was
called for interview. In interview also he has
dene fairly well but he has not been empane lled.
There seems to be some manipulat ion in the res sult

Of the applicant.
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We have con51dered thl_. aspect.

' nothing:on- record 0o show ao to how the ;: pli-ﬁ.
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if every dnsuccessful candidate is allowed to

h his result then
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e vamination. our opinion,
litigate »in conmection wit
there will e nd end to such litigation.
view of the specific rules, we believe, and
the applicaent should alsc believe, that the
department has regulated the test impartially
and has also accordingly recorded the marks

both in the written

voce test.,

secured by the applicant
examination and the v«:Lw The vervy
fact that the applic: mt 'a pame has not appearad
in parel, we come to the conclusion that the
applicant
‘secure 60

has not done fairly well so &g to '
Per cent or more marks in.the vigad

voce toO claim empane lment.
In our opinion, the & has no merits and
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is, therefore; -di:smiss‘ed in limine.
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